ADDENDUM TO FORM G
IN THE CORPORATE RESOLUTION PROCESS OF
RAN INDIA STEELS PRIVATE LIMITED
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
This is an Addendum to Form G published on October 31, 2025 for extension of timelines.
The revised timelines shall be as follows

RELEVANT PARTICULARS

Last date for receipt of expression of interest December 01, 2025

Date of issue of provisional list of prospective | December 05, 2025
resolution applicants

Last date for submission of objections December 10, 2025
to provisional list

Date of issue of final list of prospective December 12, 2025
resolution applicants

Date of issue of information memorandum, December 12, 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

Last date for submission of resolution plans | January 12, 2026

Process email id to submit Expression of Interest | cirp.ranindia@gmail.com

Note: All other details not specifically amended by this publication shall remain same as per the
Form G dated October 31,2025

Sd/-

P Bala Subramanian
Resolution Professional of Ran India Steels Private Limited
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404

AFA valid up to December 31, 2025
85/3, Sukkaliyur, Karuppampalayam Village,Karur, Tamil Nadu ,639003
Date: November 16, 2025, Place: Karur
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Before Deputy Commissioner-cum-Chairman,
Micro Small Enterprises Facilitation Council,
Jalandhar, Punjab. Office of Deputy Commissioner,
DAC Complex, Ladowali Road, Jalandhar.
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Claim Case No. 822
M/s Legend International, C-73, Sport &
Surgical Complex Kapurthala Road
Jalandhar-144021 Claimant
M/s Vishnu Traders, No. 14/27, South Perumal
Koti Street, Vadapalani, Chennai (Tamilnadu)-
?000 6 Respondent
0
Mis Vishnu Traders No. 14/27, South Perumal
Koti Street, \ Chennai (Tamil )
600026
Whereas the above-named claimant filed the
above noted claim case under MDMED Act 2006.
But inspite sending various notices by registered
post as well as through your registered email
address, you have failed to appear before this
Council.
You are hereby directed to appear before the
Council on 10.12.2025 at 10-00 AM personally or
through duly authorized representative, failing
which the case will be heard and decided in your
absence in accordance with law.
Given under my hand and seal of Council on this
the 16.10.2025 day of 2025
Member Secretary
Micro Small Enterprises Facilitation Council,
Distt. Industries Centre Jalandhar

residential and commercial
developments.Call/WhatsApp:
7358582976, Jentora Builders
Pvt. Ltd.
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MBA / 33 yrs / Male / 42 LPA
seeks qualified Hindu girl
contact: 95438 15803
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Join Us for a Profitable Joint
Venture! Landowners with 1
Ground to 5 Acres — partner
with Jentora for premium
residential and commercial
developments. Call/WhatsApp:
7358582976, Jentora Builders
Pvt. Ltd.
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For Rent - 1000 sq. ft.
Commercial Space, Cherry
Road, Near Eswaran Temple,
Salem. Prime area. Rs.25,000.
Contact 9080892046.

efiTLmevoTIg
Breusma SIBSs eliumeng gene

Blstblemeuw,gle Lgmofi | st msmen
(17-b Gad)) GumOamsrenILGES.
e160166u, SiLEMLWMDLILLQ,

Cacuddlov upm@iuilcory audlé@in 24 eenpni dlsetley dlymo F6mu sar'Li

AsmaEe Smbms wsnall [

L G&EEL LT @1,uﬂ|urr urm[ﬂﬂsmu

uigeuld G-s&mer @emevoriiL
reir @ESum ediesdsn HemyGal aSIAlGLL
Bmieusn g Hler Firay QawedLmLiged

(feumsorl P

whyid

i, 2016-61

oyt @A (Hneersisailar smaliy

Qawepmm) 68

s1a0sHme Bliplughers 31.10.2025 giarm QaueflilOuL ugaid G-a7 InGaTsmawn @

20,

36A-a7 glemenr-flay(1)-eoretp)

(s

Netr efleurid 1Seor

SmssiuL

QgrLiryenLw eflursiser

@fl@BOL Qeueliur® e bz
QuEIeIsHETET Sl Gz

01.12.2025

supEISTe diromer eflsmisoiugnyitaeaflar
snarels Ul ipwe QauafllliiuGd Codl

05.12.2025

snsrels Ul pwels g Gsumesmen

Gouupdsn,  LOHEMETLDLITENETLLD,
OuggmdLILIY, JEQTLITEDAMWID,
Sn6OILlg,  61lg  omeHGEBIDLILIQ,
madllly, Osemendll, (Wssemd

umemenwid,  gfléan@,  efjumeny,
LmeudLILlg, Gamewny  BIWSSETY,
SITFLOLITENANLILD, LgILILITEnENMWILD,
LGy, 2 gl8ampLyd,

Siflwrenmy, Syamiume, §ggGemf),
auBsLLTeeTLD Sl LigSlsefle
hemen &ene) 9 6wl (&6 LoMemey
5 el euemy et effGLTED
Qmaang), oo Basud QMG Gam L
Wletreumi Higwieueus QEwmGLmiiwmeny
SietiLysen Qg gienemmy

Szl HiOlh

QugILILee: @hss @a\ué,]ggrrsfﬂe\l igagd syéusten
sflembupiiseilsn  SuglLenLle) GFwELGWST, Sieunlsy
2.6ien BHEUCIEET SLTETEDASTENT El6TILIENS BLTFIOTEN
seney  eflenfleg  sfLNTEEIEQSTsTEBOND  EUESTEHT
BaL BéeansnenL@nnjast. elenbughast/ sfenbLysT)
| siujseilei gmnﬂuqssﬂ / (vasns:sw (Xunmr_r)sumﬂm
[BOLIBS G Jalif: ¥ 155, Pl
ugliLmen(pLomen ewug;nﬁl & g6y 6NGLL / Ba. 6. 160,
Bowr  OGLL 2 gsransd Siefléssiome. @bsE
Qeidlagreiies  Qeusllung — sflenbLgisenme)  gBHEID
Bagid osiagl @il gHLED uwgﬁw @w? )
gneflsn/  BuHO:

uglimeny, HiESECany, op&ifwg, @\U&@M&Sﬂ osmfluiy
&6 SABLTT 61H5s Gelleud ahs eensulad SGHEL!
QuIUILTSOTLTF&6T.

uenLLisenen SigniLBeury Lgdl eBsImauEEECTEE
SEILeD. gsporsTsaNmNG SHOL I SWeuTs).

Gs6oLd
Ggmev@iq Fergms (paiafl G,

g wWTULLSH o
LpBIGIqUiles LodE6T euFS@LID
&TEOLUITIDLIL LG, GUTLPLILITI],
SCwrsHPuwriiul Lewib,
Osmisaaal, QasmarsaTy,
uerwygd & UuLl g,
OUSSBTUIS S @TLTMGTUILD,
gper® PBw emyrl &
PHPLIBISEHEEG 2 LUl 24
sagrl Aseflev Fpriy Sy
FmU Sl LHEIG6T BLSSLI
UL 6.

eumpLILImG ey & gesiluid,
LpBs@LaLuley penL GLbm
SD FemLt Fnl' LSS0 L FLLij
UmpierCsall umjeauwmenyre
usiGamoy.

Ulesteon Glmmio gemLi gnl’ L GGHl6v
LAy CuAwsTous):

gD FmU dnl L &Gev

Ui @Qulej Feaps
BSHLLBsd &Sl
i Gos®, Hsns wHHH
waTnrd o Haurd BHlurw

war ilwrer HILLSGer

A @g,rr@l.q ﬁmgj,smg,@u_lrruq,
Hwdlé@LemLulsd Ben Qubm HpLiy ST Femu anl Lgdled

L Awiy

WmbasTCHel
wéseMenL Gw Gudlemy.

SUMLPLILITIg6mUL

LI 69 6UWIT 6T TS

365
uiGsmhm,

@hss dlardssea,
Ouenser swe gall @@w
BLOUIGEHMBSHET, GBS SL 6T,
QU(HTEILD 2 (Ih6UT& @& LD
Qeweour@®asear @M g
dour§sse 2 araflll Laneu
@M sa Qumrgwssaern
wsFul afleurHssi L g
Uk @Giguie & s el ar
Blwnanisamen Blanareanjse
aumauilev L@ g uiler

&mwulﬁ]uugmmnm &,ﬁmLé] (Eg,e_i,]

10.12.2025

Situomar ol

B U ipuied Qmsfﬂuih_uu@w Ggéﬂ

ERBDET

i | 12.12.2025

Seaue @Mliureneor Geuefludi L
Cadl TG 2jemwfl Hn aIEESTL
ST WEISTITSEHEE STols

S L gdmsrear Carfsma

12.12.2025

6. | giorar S Lmismen gwiifiy smd prar

12.01.2026

7. | @i Qeuelliur® wiriilss
Gousuiigus Llsurershesd id

cirp.ranindia@gmail.com

Bzl L ugand G -aiLig iU Gw B\mEELD.

@iy : @is GasfluiiLed @fliure Hessiurs whn smarsg slarseen 31.10.2025

Sd/-
P uneaiSiyemflwet

weir : 16.11.2025, @\L1b : &ermiT

et @BSur eviesded MNenyGoul sSWBICLL -Ssmer giromeor flcgmg
IBBI udley sremir. : IBBI/IPA-001/IP-P-02867/2024-2025/14404,
AFA Qesdg@iuigun@Lh smeuwh weur 31, 2025
85/3, gdamellyyi, smuLbUTensTWID Slymoid, sebi, SOHTE), 639

agpSIL Cumyml L alyjsené@
L g @ &
Oequsaliul L g,
GIGOTDIT.

Kygmw Fou @

g L L & & &
2 gal @wsGmI
(oangmil & &ar)

Gip 2023- 2024-1b 9y 601
Caiey Qewwii’ L uewiser
waGapp Sféms @GMigsi
QUM
2 mi% L, Lprigiquile,
Oluiesmaseir, ombmis Seirerisse
OsrLjurer BevsSIL L ki e

WUTHS S0, 2ays

©Hs8 arsse,
LLBIG6T, FT6,
Osmallens@ wed whHmib
mewILIL [Hlemev
@G aleurSesriL L g).
GOILUTS  LphiEquilerny
soal wHmb GFSTHTFD

GQby

60) 600T U

S (H 6T T 6T G ,
QILLTY euenj&&
9 &V QG F & 6T
o araflll L Spas
SN DIGVICUCV &G
opmito GLITg L6

SUNETE s

28 auemF&FS LHmID 2L £S5 G560m
QFEisaOUL, G toralL1d
Dssiagm (WenmUTled @b 2_nmIpemHm gﬂqﬂumufﬂa\mm RUUBS JIeHIPL|
5. %.616581 0258/2020/ 2411 mrsir. 14.11.2025
SITdlewLO LTS @S (2a5510) / LGS iI/@e ipsvd QFmISeOUL (H oTeuL L LD, Qoo it sy’ &)

gaHwb, FaSammmigiun Eymo gayr &, eﬂ&&ﬂm‘mm@uum Sriog Hed wwE S&(bH wHmd ey Bi
S BN Qe Hepeowss SULLLD (10 KLD Sioney)) &1 (b s
1. @liubS SepilHaste CHrymw SIS (6. 284.90 sl Fib
2. QFISSIILL Cousstiig i MNemesst sweuliLg QFHmem s (1.2,85,000/-
3.@0ubs BlpsITSHmeN  LDla 6T aml

QasmatpHe0  emmulllsd  www.tntenders.gov.inerssi gid
Qememwug sand S0 17.11.2025 w60 03.12.2025 susmyiisvrest Hrevg Hled USCuMMLD G FUIwsOTLD.
4. @luks Blpam QemeusmBSHe  uSCaupmd GFuwiuL  Ceussingw
(.‘?mmb :03.12.2025 A.u. 3.00 wesiMeusmiy.
S. guqu,g, F,merres&sﬂm QSMPOBIL L 2 e Wi (1p
b6 myd Crgd. 03.12. 2025 Eﬂ u. 5.00 msmﬂ@gs\)
6. (PUREHLOWTET  6leUTTE]

QuiSBrat  LHYID

INEVETEILNE: - Sl

ity b

sa6ev www.tntenders.gov.in  sreigmid

'mmxﬂm@m\)w’\ LU (b 6176 i

& 6V b & 6 & I e L

Q&.0.Q3m.0)/6176/pluks066f/2025

(UL guu;r,g> U

S QusGa,
LOTT. 2a1. 611, (P &BEWLD, GIFEIFHEOUIL (b .

Ty

6TDgl UBLIEET: GFetTemenT, Lglewel, Geugyntt, Gameme,

Gseold, BHEd, HEHsMEYT, LDFIEDT, DTMDHISILD, 6IHEDEMED, OLIMIGEEHID, SIHEUDTHSUTLD

Published by Vijaya Arun on behalf of KSL MEDIA LIMITED and Printed by M Jegadesh Kumar at THG PUBLISHING PVT.LTD. 391/1 & 391/2 Kamaraj Road, Uppilipalayam, Coimbatore, Tamil Nadu 641015. Editor: V. Venkateswaran (Responsible for selection of news under the PRP Act).

»

»

CB-SM



CHENNAI | MONDAY, 17 NOVEMBER 2025 Business Standard

ADDENDUM TO FORM G
IN THE CORPORATE RESOLUTION PROCESS OF
RAN INDIA STEELS PRIVATE LIMITED
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
This is an Addendum to Form G published on October 31, 2025 in Business Standard News Paper
for extension of timelines. The revised timelines shall be as follows

ISL. RELEVANT PARTICULARS

1.| Last date for receipt of expression of interest December 01, 2025

2.| Date of issue of provisional list of prospective
resolution applicants

December 05, 2025

3. | Last date for submission of objections
to provisional list

December 10, 2025

4. | Date of issue of final list of prospective December 12, 2025

resolution applicants

5 | Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

December 12, 2025

6.| Lastdate for submission of resolution plans | January 12, 2026

7. | Process email id to submit Expression of Interest | cirp.ranindia@gmail.com

Note: All other details not specifically amended by this publication shall remain same as per the
Form G dated October 31,2025

Sd/-

P Bala Subramanian
Resolution Professional of Ran India Steels Private Limited
IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14;

AFA valid up to December 31, 2025 %
0

85/3, Sukkaliyur, Karuppampalayam Village,Karur, Tamil Nad

Date: November 16, 2025, Place: Karur
,I/\ UNICO HOUSING FIt.ANCE
UNICO PRIVATE LIM.TED

Registered Office: The Oval, 8th Floor, No.10 and 12, Venkata Narayana Road, T.Nagar, Chennai - 600 017
POSSESSION NOTICE

Whereas the under signed being the Authorized Officer of "Unico Housing
Finance Private Limited" under the Securitizations and Reconstruction of
Financial Assets and Enforcement of Security Interest Act,2002 (54 of 2002)
and in exercise of the powers conferred under section13(2) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued the mandate notice
dated 15.07.2025 calling upon the Borrower, Mortgagor, Co-Borrower(s) :-
Mrs.P.Lakshmi, and Mr.Prakash.G, Both are residing at: No.105, Moorthi
Nagar Street, Perambur, Vyasarpadi, Chennai- 600039 Mentioned in the
notice being of Loan Account Number - 805610504402 for housing Loan
facility for an amount of of of Rs.58,34,476.00/- (Rupees Fifty Eighty Lakhs
Thirty Four Thousand Four Hundred and Seventy Six only) as on
10.07.2025 together with further interest thereon at the contractual rate plus all
costs charges and incidental expenses etc. within 60days from the date of
receipt of the said demand notice.

The Borrower, Mortgagor and Co-Borrower(s) mentioned here in above
having failed to repay the above said amount within the specific period, notice is
hereby given to the Borrower, Mortgagor & Co-Borrower (s) and the public in
general that the undersigned Authorized officer has taken symbolic possession
of the property described here in below in exercise of powers conferred on him
under Section13(4)of the SARFAESI Act read with Rule 8 of Security Interest
(Enforcement) Rules, 2002 on this the 14" day of November 2025.

The borrowers in particular and publicin general is hereby cautioned not to deal
with the property/ies and any dealings with the property/ies will be subject to the
charge of The "Unico Housing Finance Private Limited" for an amount
Rs.58,34,476.00/- (Rupees Fifty Eighty Lakhs Thirty Four Thousand Four
Hundred and Seventy Six only) as on 10-07-2025 under Loan Account Number
805610504402 for housing loan facility together with further interest there on at
the contractual rate plus all the costs charges and incidental expenses etc.

The Borrower's attention is invited to provisions of sub section (8) of Section
13 of the Actin respect of time available to redeem the secured assets.

Description of the Secured Assets: Alltnat piece and parcel of residential flat
measuring 821 Square Block B feet or thereabouts bearing Flat F2, First Floor,
No: 16, Mariyanayagam 1st Street, Perambur, Chennai - 600 011 together with
its UDS measuring 234 Square feet out of the 1703 Sq.ft in Very Old Door
No.6, Mariyanayagam 1st Street, Sembium, Chennai - 600 011 and Total land
bounded on the : North by : Property belongs to Mr. Semen, (T.S.No.28 and 27),
South by : Property belongs to Mr. Munusamy and Mr. Arokiasamy, (.S.No 15
and 17), East by : Property belongs to Mrs. Manikavalliammal, (T.S.No.20),
West by : Mariyanayagam 1st Street. within the above boundaries the land and
flat all falls within the Registration District of North Chennai and Sub
Registration District of Sembium.

Sd/-
Authorized Officer
(Unico Housing Finance Private Limited)

Date: 14.11.2025
Place: Chennai

FINSE®V

BAJAJ FINANCE LIMITED

REGISTERED OFFICE: Bajaj Auto Limited Complex, Mumbai - Pune Road, Akurdi, Pune 411035
BRANCH OFFICE: Sener Rivera Building No.70 Firstand Second Floor, Spurtank road Chetpet, Chennai- 600031
Authorized Officer’s Details: Name: Mr. Kesavan K, Email ID: kesavan v.in Mob No. 8668030659

APPENDIX- IV-A [See proviso to rule 8 (6)]
e-Auction Sale Notice Under SARFAESI Act 2002
Sale of Immovable Assets Under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 ("ACT")

Notice is hereby given to the public in general and to the Borrowers/Co-borrowers/Mortgagor(s) in
respect of below mentioned secured asset which is mortgaged with Bajaj Finance Limited ("BFL’), and
possession of which had been taken by undersigned Authorised Officer of BFL under the provisions of
the ACT will be sold by Auction for recovery of the amount mentioned hereunder and further applicable
interest, charges, and costs etc.

The secured asset described below is being sold on “AS IS WHERE IS. AS IS WHAT IS AND WHATEVER
THERE IS”under Rule No. 8 & 9 of the Security Interest (Enforcement) Rules (‘the Rules") for recovery
of the dues detailed as under:

Particulars of E-auction

Chemtech Protective Solutions
(Borrower)

Mageswari M (Co-borrower)
Mohanavel Govindarajan
(Co-borrower)

All At: - No. 5/757 Sabari Street,
Madipakkam, Chennai, Tamilnadu
600091

403FSP37204263

Name & Address of
Borrower &
Co-Borrower's

Priya G (Borrower)

Govindaraj N (Co-borrower)

VGP Womens Hostel (Co-borrower)

At :- No.14A, Shri Shesathri Enclave, Plot
No. 150, 1st Floor, Flat No. F-2, Kambar
Street, New Perungalathur, Chennai -
600063

Loan A/c Number 4030HL41517686, 4030HL41517723 &
1

4030HL415251
Notice dated 20-Sep-2021
Demand amount Rs.36,96,065/-

Rs.59,92,078/- (Rupees Fifty-Nine Lakh
Ninety-Two Thousand and Seventy- Eight
Only) ason12/11/2025

Statutory Demand Notice
u/s.13(2) Date & Amount

Notice dated 28-Dec-2024
Demand amount Rs..31,86,108/-

Rs.33,57,737/- (Rupees Thirty-
Three Lakh Fifty-Seven Thousand
Seven Hundred and Thirty-Seven
Only)ason 12/11/25

All That Piece And Parcel of The
Property Bearing Flat No. D 2403
Building No. D7 Floor 4th Block C
Admeasuring Super Area of 917
Sq.ft. Situated In Project
Crescent Parc Dewy Terraces
Omr Chennai Together With
Undevided Share Of 502.48
Sq.ft. Situated At No. 105
Thiruporur Village Erstwhile
Chengalpet Taluk Presently
Thiruporur Taluk Kancheepuran
District.

Outstanding Amount
as on 12.11.2025

All That Piece And Parcel of The Property A
Flat Measuring 798 Sq.ft. (Enclusive of
Share On Common Areas) Bearing No. F3
On The First Floor Situated At Plot No.C1
Mudichur Chennai 600048 Together With A
414 Sq.ft. Undevided Share In All That
Piece And Parcel of Land of An Extent of
About 2425 Sq.ft. Bearing Plot No.c1
Approval PPA. No.dd is No.1457/2012
Comprised In Old S.No. 348/IC As Per Old
Patta No. 520 New Patta No.2860 As Per
Patta New S.N0.348/C1B of Mudichur
Village Tambaram Taluk And
Kancheepuram District Planning The Said
Land Bounded On The North By Plot No.c2,
South By Vacant Land, East By 20 Feet
Road, West By Vacant Land Situated Within
The Registration District of Chennai South
And Sub Registration District of Padappai.

Rs.26,05,000/-

Description of
Immovable Property

Reserve Price in INR | Rs.25,00,000/-

EMD Rs.2,50,000/- Rs.2,60,500/-

E-auction date & time | 18/12/253:00 pm to 5:00 pm 05/12/253:00 pm to 5:00 pm
E- auction Portal https://bankauctions.in https://bankauctions.in
Last date of

submission of EMD 17/112/2025 04/12/2025

Bid Increment Amount | g oc gggy- Rs.25,000/-

inRs.

Encumbrance Known Not Known Not Known

to Secured Creditor

Date of Inspection of
Property

From 17/11/2025 to 17/12/2025
on working day between 9.30 AM
t0 5.30 PM with Prior appointment

From 14/11/2025 to 04/12/2025 on
working day between 9.30 AM to 5.30 PM
with Prior appointment

Public in General and Borrowers in particular please take notice that if in case auction on date
scheduled herein fails for any reason whatsoever then secured creditor may enforce security interest
by way of sale through private treaty, at the discretion on of the secured creditor. For detailed terms
and conditions of the sale, please refer to the link https://bankauctions.in and
https://www.bajajfinserv.in/sarfaesi-auction-notices
Date: 17-11-2025, Place: CHENNAI

Officer - BAJAJ FINANCE LTD

BEFORE THE HON’BLE ADITYA BIRLA
1ST ADDL. PRINCIPAL JUDGE FAMILY 1

COURT AT BENGALURU of CAPITAL

M.C. No. 88/2025 panrtc o

BETWEEN : Smt. C. Indira Devi...Petitioner

AND: Sri. Raja alias Rajendran
...Respondent

NOTICE TO THE RESPONDENT
BY WAY OF PAPER PUBLICATION

To : Sri. RAJA ALIAS RAJENDRAN, S/o.

Achudan. S, Aged about 65 Years, Residing at

Veerangavedu Murgesan Street, Seven Wells,

Chennai, Tamil Nadu - 600001.

WHEREAS the petitioner in the above petition

has filed the above petition for dissolution of

the marriage and the petition filed U/S. 13 (1)

(i-a) & 13 (1) (i-b) of Hindu Marriage Act, 1955.

You are hereby summoned to appear in person

before this Hon'ble | Addl. Principal Judge,

Family Court, at Bengaluru.

Take Notice that in default of your appearance

on the day of 16-12-2025 at 11-00 A.M. to

showcause against the petition failing

the said notice.

APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Whereas, the undersigned being the authorized officer of Aditya Birla Housing Finance Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Symbolic Possession of the property described
herein below in exercise of the powers conferred on him/her under Section 13(4) of the said act
read with rul8 the Security Interest (Enforcement) Rules, 2002.

The borrowers in particular and public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Aditya Birla
Housing Finance Limited for an amount of mentioned below and interest thereon. Borrowers
attention is invited to the provisions of sub-section 8 of Section 13 of the act, in respect of time
available, to redeem the secured assets.

Aditya Birla Housing Finance Limited

Registered Office- Indian Rayon Compound, Veraval, Gujarat - 362266 Branch Office- M-7,
Sai Sagar Building, Thiru Vee Ka Industrial Estate, Guindy, Chennai - 600032

Possession Notice(for Inmovable Property)

wherein the said petition will be heard and
decided in your absence/Exparte.

Given under my hand and seal of this Hon'ble
Courton 15th October 2025.

By order of the Court, Sheristedar,
Family Court, Bengaluru.
ADVOCATE FOR THE PETITIONER
M/s. Legal Aid Trust
by Dr. Vidya Selvamony, Advocate,
Office Unit at No. 201, 2nd Floor,

1. Name of Borrower: AMIR KHAN & ARTHI
Outstanding: Rs. 20,89,122/- (Rupees Twenty Lac Eighty Nine One Hundred Twenty Two Only)
Demand notice Dated:

All That Piece And Parcel Of Property Old Survey No. 196/8, New Survey No. 360/13 As Per Sub
Division R.S.N0.360/13b, Total Extent 1853 Sq. Ft. Door No. 2/281 Situated At Koonimedu Village,
Marakkanam Panchayat, Tindivanam, Marakkanam, Pondicherry, 605004 And Bounded As: East: Ecr
Road West: Aisha Noor Schedule Plot North: Abdul Subahan Plot South: Abdul Irsad & Aisha Noor
Plot With All Easements Rights And Pathway

20/8/2025 Date of Possession: 14.11.2025
Description of the Immovable Property

MSR Complex, Hormavu Main Road,
Bengaluru-560043. Mob: 9448276715

Navigate markets
with focused insight.
Get daily sector trends,

market movers, and sharp insights —
every day with The Compass in

Measurement Details:

2. Name of Borrower: MAGARAJOTHI EGAMBARAM & KAVITHA JAYABAL
Outstanding: Rs. 20,66,273/- (Rupees Twenty Lac Sixty Six Thousand Two Hundred Seventy Three Only)
Demand notice Dated:

All That Piece And Parcel Of Plot No. 7, Old S.No. 178/3a1l, After Sub Division New No. 178/3alb, As
Per Revenue Record 178/3alb, Total Extent 1276 1/4 Sq. Ft. Situated At Ram Nagar Azhiyur Village,
Villupuram Taluk & District, Tamil Nadu 605102 And Bounded As: East: 16 Feet Wide South-North
Road West: Sengeni @ Kavitha Land North: Venkatachala Udaiyar Punjai South: Plot No. 6

South:North Western Side: 21 Feet South: North Eastern Side: 20 Feet

20.08.2025 Date of Possession: 14.11.2025
Description of the Immovable Property

East: West Northern Side: 63 Feet East: West Southern Side: 61 % Feet

Business Standard. Date: 14.11.2025

Place: VILLUPURAM

Authorised Officer
Aditya Birla Housing Finance Limited

To book your copy, SMS reachbs to
57575 or email order@bsmail.in

Business Standard
Insight Out

RAVI KUMAR DISTILLERIES LIMITED

] CIN: L51909PY1993PLC008493

| Regd. Office: C- 9 & 10, Industrial Estate, 2nd Main Road,

Thattanchavady, Puducherry - 605 009.

Ph : 0413-2244007, 2248888, 2248887
E-mail: cs@ravikumardistilleries.com

Website : www.ravikumardistilleries.com

NOTICE OF POSTAL BALL

NOTICE is hereby given pursuant to and in compliance with the provisions of
Section 110 of the Companies Act, 2013 and Rules 20 and 22 of the Companies
(Management and Administration)Rules, 2014, read with the General Circular No.
14/2020 dated 8" April, 2020, General Gircular No. 17/2020 dated 13" April, 2020,
General Circular No. 22/2020 dated 15™ June, 2020, General Circular No. 33/2020
dated 28th September 2020, General Circular No. 39/2020 dated 31st December,
2020, General Circular No. 10/2021 dated 23 June, 2021, General Circular No.
3/2022 dated 05" May, 2022, General Circular No. 11/2022 dated 28™ December,
2022, General Circular No. 09/2023 dated 25" September, 2023, General Gircular
No. 09/2024 dated 19" September, 2024 and General Circular No. 03/2025 dated
22" September, 2025 issued by the Ministry of Corporate Affairs (“MCA Circular)
and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations
and Disclosure Requirements) Regulations, 2015, and pursuant to other applicable
laws and regulations (including any statutory modification or re-enactment thereof
for the time being in force, and as amended from time to time), the approval of
shareholders of Ravi Kumar Distilleries Limited (the “Company”) is being sought
for Appointment of Mrs. Shanmugam Vidhyasankari (DIN: 06869213) as an Non-
Executive Non-Independent Woman Director of the Company effective from 13"
November 2025 liable to retire by rotation.

Pursuant to the MCA Circulars, the Company has sent the electronic copies of the
Postal Ballot Notice along with Explanatory Statement on 15" November, 2025 to
all the Members of the Company, who have registered their e-mall address with
the Company (in respect of the shares held in physical form) or with Depository
Participant (in respect of the shares held in electronic form) as on Friday, 14"
November, 2025 i.e. the cut-off date. The Postal Ballot Notice will also be available
on the website of the Company at https://www.ravikumardistilleries.com the website
of Kfin Technologies Limited at https://evoting.kfintech.com and website of BSE
Limited at www.bseindia.comand NSE Limited at www.nseindia.com.

In accordance with the provisions of the MCA Circulars, Shareholders can vote only
through the remote e-voting process, physical copies of the Postal Ballot Notice
and pre-paid business reply envelopes are not being sent to shareholders for this
Postal Ballot. Shareholders whose names appear on the Register of Members/List
of Beneficial Owners as on Friday, 14" November, 2025 will be considered for the
purpose of e-voting and Voting rights of a Member or Beneficial Owner (in case of
electronic shareholding) shall be in proportion to his/her/its shareholding in the paid-
up equity share capital of the Company as on the Cut-Off Date. Shareholders are
requested to note that e-voting will commence at 9:00 a.m. (IST) on Tuesday, 18"
November, 2025 and ends at 5:00 p.m. (IST) on Wednesday, 17thDecember, 2025.
Members desiring to exercise their vote should cast their vote during this period, to
be eligible for being considered.

Members who have not registered their e-mail address are requested to register the
same in respect of shares held in electronic form with the Depository through their
Depository Participant(s)and in respect of shares held in physical form by writing to
the Company’s Registrar and Share Transfer Agent, Kfin Technologies Limited, KFin,
Selenium, Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally
Mandal, Rangareddi-500032, Telangana India or e-mail at einward.ris@kfintech.
com along with the copy of the signed request letter mentioning the name & address
of the Member, self-attested copy of the PAN card, and self-attested copy of any
document (e.g.: Driving License, Election identity Card, Passport In support of the
address of the member) .The instructions on the process of e-voting, including the
manner in which Members who are holding shares in physical form or who have not
registered their e-mail addresses can cast their vote through- voting, are provided
in the Postal Ballot Notice.

The Board of Directors of the Company at their meeting held on 13" November,
2025 has appointed CS. Mr. Uttam Shetty, (Membership No. FCS 8691/COP
16861) Partner of Uttam Shetty & Co, Practicing Company Secretaries, as the
scrutinizer for conducting the postal ballot through the e-voting process in a fair
and transparent manner.

The Scrutinizer will submit his report to the Managing Director of the Company
or any person authorized by the Board. The results shall be declared on or
before Friday,19" December, 2025 and communicated to BSE Limited, NSE
Limited, Registrar and Share Transfer Agent and will also be displayed on the
Company’s website.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
shareholders and e-voting User Manual for shareholders available at the download
section of https://evoting.kfintech.com. In case of any queries / concern/ grievances,
you may Ms. C Shobha Anand, Vice President, KFin, Selenium, Tower B, Plot 31 &
32, Financial District, Nanakramguda, Serilingampally Mandal, Rangareddi-500032,
Telangana India, at email : einward.ris@kfintech.com; Toll Free No. 1800 309 4001.
For Ravi Kumar Distilleries Limited
Sd/-

R.V Ravi Kumar

Managing Director

DIN: 00336646

Place : Puducherry
Date :15.11.2025

GRIHUM HOUSING FINANCE LIM

OONAWALLA HOUSING FINANCE LTD;

APPENDIX IV (See rule 8(1))
POSSESSION NOTICE

$FORMERLY KNOW

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014
Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited as the name Poonawalla
Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally in-
corporated with name of GE Money Housing Finance Public Unlimited Company) herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12)
of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in

the notice within 60 days from the date of receipt of the said notice.

Day of the November of the 2025.

of Property taken in possession are herein below.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 11th

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor
the amount and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details

(For Inmovable Property)

Descrpon o Propary orer oo oarsaor | AmountinDemand Nocs ()
BABU In Coimbatore Registration District, In Anaimalai Sub Registration, Anaimalai Taluk, Anaimalai Loan No. HL00118100000005020326
1. | THIRUMOORTHI, | Village, Natham No.807aiaiaiai, Ward No.2, Mahalinamman Koil Street, Measuring An Extent | 11/11/2025 08/08/2025 Rs. 2068787/ (Rupees Twenty Lakh
LALITHABABU | Of 539 % Sqft (Or) 50.13 Sq.Mt With In The Following Boundaries East & North O:F Re- E:;Lytgg:\jezhongyr;d ;faey\;iTengdrsg
g o Wt O opatsSlrgns T 205 o it s & 135
y i p.a. till the realization.
LAMMU, All That Piece And Parcel Of The Land And Building Situated At Vellore District, Vellore Regis- Loan No. HF0111H19100046
2. | LAKSHMANAN | tration District, Pallikonda Sub-District, Anaicut Taluk, Vettuvanam Village, Ambedhkar Nagar, | 11/11/2025 07/11/2024 Rs. 863460/- (Rupees Eight Lakh Six-
KANNAN, Natham Old S.No.183/1, As Per Manaivari Patta Sub-Division New S.No.183/31, In This Plot tyThree Thousand Four Hundred Sixty
MANOJ L No.66 Bounded On North By Street, West By Plot No.67, East By Plot No.65, South By Property Only) payable as on 07/11/2024 along
Belongs To Gunasekaran, In This 0.03 Acres Or 1308 Sq.Feet. And Boundaries Of The Plot: with interest @ 15.5 p.a. till the realization.
West- Plot No.67 East- Plot No.65 South- Property Belongs To Gunasekaran North- Street

In any case if there is any difference between the of local I

T

ion and English newspaper publication, the content, of the English

) hlich

K
/in B

Standard shall be prevail

Place: TAMILNADU Date: 16.11.2025

Sd/- Authorised Officer, Grihum Housing Finance Limited, (Formerly known as Poonawalla Housing Finance Limited)

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
MAAN SAROVAR PROPERTIES DEVELOPMENT PRIVATE LIMITED

SL. PARTICULARS DETAILS

1. | Name of corporate debtor Maan Sarovar Properties Development
Private Limited

2. | Date ofincorporation of corporate debtor 04-02-1992

3. | Authority under which corporate debtor is | Registrarof Companies, Chennai

incorporated /registered
4. | Corporate Identity No. of corporate debtor

5. |Address of the registered office and principal
office (ifany) of - corporate debtor

U45201TN1992PTC022124

Regd. Office: No.33/2, Gangai Street,
Kalashethra Colony, Besant Nagar
Extension, Besant Nagar, Chennai - 600090

6. | Date of closure of Insolvency Resolution
Process

7.| Liquidation commencement date of
corporate debtor

8.| Name and registration number of the
insolvency professional acting as liquidator

11-11-2025

12-11-2025 (Order received by
liquidator on 14-11-2025)

DiMax Restructuring Private Limited
IBBI Regn. No:
IBBI/IPE-0172/IPA-3/2024-2025/50087

Reg. Address: B-1A Viceroy Court CHS,
Thakur Village, Kandivali (East),

Mumbai Suburban, Maharashtra- 400 101
Email id: info@dimax.in

A-Wing 402, Suashish It Park, Borivali
(East) Mumbai Maharashtra-400066
Email Id: cirp.maansarovar@gmail.com

14-12-2025 (Being 30 days from the
date of receipt of Order)

Notice is hereby given that the Hon'ble National Company Law Tribunal, Chennai Bench, has ordered the
commencement of liquidation of the Maan Sarovar Properties Development Private Limited on 12"
November 2025. The said order received by the Liquidator on 14"November 2025.

The stakeholders of Maan Sarovar Properties Development Private Limited are hereby called upon to
submit their claims with proof on or before 14" December 2025, to the liquidator at the address mentioned

againstitem 10.

The financial creditors shall submit their claims with proof by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.
bmission of false or mi ing proofs of claim shall attract penalties.

In case a stakeholder does not submitits claims during the liquidation process, the claims submitted by such
a stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed
tobe submitted under section 38.

9.| Address and e-mail of the liquidator, as
registered with the Board

10.| Address and e-mail to be used for
correspondence with the Liquidator

11.| Last date for submission of claims

Sd/-

Ashish Vyas|

Authorised Signatory of

DiMax Restructuring Private Limited

Liquidator of Maan Sarovar Properties Development Private Limited
IBBI Reg. No.: IBBI/IPE-0172/IPA-3/2024-2025/50087

AFA Validity: December 31, 2025

Date: 16-11-2025
Place: Mumbai

Form No. INC-26 Form No. INC-26

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of
Registered Office of the Company from one state to another

BEFORE THE CENTRAL GOVERNMENT, REGIONAL DIRECTOR,
SOUTHERN REGION

In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014

And
In the matter of

VISUAL BI SOLUTIONS (INDIA) PRIVATE LIMITED
(CIN: U72200TN2011PTC080562)

Having its registered office at 4th Floor, B-Wing, and SDB-2.
SIPCOT IT Park, Plot No. H7 & H8, Navalur P.O. Siruseri,
Kancheepuram, Thaiyur, Kancheepuram, Chinglepet - 603103.

.....PETITIONER / APPLICANT
NOTICE

Notice is hereby given to the General Public that the Company proposes
to make application to Regional Director, Ministry of Corporate affairs,
Chennai under Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of Association of the
applicant Company in terms of the Special Resolution passed at the
Extra-ordinary General Meeting held on Thursday, 06" NOVEMBER
2025 to enable the Company to change its Registered Office from
“STATE OF TAMILNADU to STATE OF MAHARASHTRA”

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and
grounds of the opposition to THE REGIONAL DIRECTOR, 5™ FLOOR,
SHASTRIBHAWAN, 26, HADDOWS ROAD, CHENNAI - 600006 within
Fourteen (14) days of the date of publication of this notice with a copy to
the applicant Company at its Registered office address of the applicant
Company mentioned below:

VISUAL BI SOLUTIONS (INDIA) PRIVATE LIMITED
4th Floor, B-Wing, SDB-2. SIPCOT IT Park, Plot No.H7 & H8,
Navalur P.O. Siruseri, Kancheepuram,
Thaiyur, Kancheepuram, Chinglepet - 603103.
For and behalf of VISUAL BI SOLUTIONS (INDIA) PRIVATE LIMITED
Sd/-
NEELUTHODI CHEERAKUZHI AJITH, Director
(DIN: 11068248)

Date: 17.11.2025
Place: Chennai

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of
Registered Office of the Company from one state to another

BEFORE THE CENTRAL GOVERNMENT, REGIONAL DIRECTOR,
SOUTHERN REGION

In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014

And
In the matter of

PALADION NETWORKS PRIVATE LIMITED
(CIN: U72200TN2018FTC120862)

having its registered office at 4th Floor, Ragula Tech Park,
Door No.Type-ll/16, Dr. Vikram Sarabhai Instronics Estate,
Thiruvanmiyur, Chennai - 600041.

..... PETITIONER / APPLICANT
NOTICE

Notice is hereby given to the General Public that the Company proposes
to make application to Regional Director, Ministry of Corporate affairs,
Chennai under Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of Association of the
applicant Company in terms of the Special Resolution passed at the
Extra-ordinary General Meeting held on Thursday, 06" NOVEMBER
2025 to enable the Company to change its Registered Office from
“STATE OF TAMILNADU to STATE OF MAHARASHTRA”

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and
grounds of the opposition to THE REGIONAL DIRECTOR, MINISTRY
OF CORPORATE AFFAIRS, 5™ FLOOR, SHASTRI BHAWAN, 26,
HADDOWS ROAD,CHENNAI - 600006 within Fourteen (14) days of the
date of publication of this notice with a copy to the applicant Company at
its Registered office address of the applicant Company mentioned
below:

PALADION NETWORKS PRIVATELIMITED
4th Floor, Ragula Tech Park, Door No.Type-1/16,
Dr. Vikram Sarabhai Instronics Estate,
Thiruvanmiyur, Chennai - 600041.
For and behalf of Paladion Networks Private limited
Sd/-
Arvind Jugalkishor Bajaj, Director
(DIN: 08051490)

Date: 17.11.2025
Place: Chennai

Form No. INC-26

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of
Registered Office of the Company from one state to another

BEFORE THE CENTRAL GOVERNMENT, REGIONAL DIRECTOR,
SOUTHERN REGION

In the matter of sub-section (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014

And
In the matter of

ANTHELIO BUSINESS TECHNOLOGIES PRIVATE LIMITED
(CIN: U64200TN2007PTC145763)

Having its registered office at Plot No. H-7 & H-8, SDB 3,
3 Floor, A Wing, SIPCOT IT Park,
Siruseri, Kancheepuram-603103

.....PETITIONER / APPLICANT
NOTICE

Notice is hereby given to the General Public that the Company proposes
to make application to Regional Director, Ministry of Corporate affairs,
Chennai under Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of Association of the
applicant Company in terms of the Special Resolution passed at the
Extra-ordinary General Meeting held on Thursday ,06th NOVEMBER
2025 to enable the Company to change its Registered Office from
“STATE OF TAMILNADU to STATE OF MAHARASHTRA”

Any person whose interest is likely to be affected by the proposed
change of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and
grounds of the opposition to THE REGIONAL DIRECTOR, 5™ FLOOR,
SHASTRIBHAWAN, 26, HADDOWS ROAD, CHENNAI - 600006 within
Fourteen (14) days of the date of publication of this notice with a copy to
the applicant Company at its Registered office address of the applicant
Company mentioned below:

ANTHELIO BUSINESS TECHNOLOGIES PRIVATE LIMITED
Plot No.H-7 & H-8, SDB 3, 3" Floor, A Wing,
SIPCOT IT Park, Siruseri, Kancheepuram - 603103
For and behalf of Anthelio Business Technologies private Limited
Sd/-
Nasir Usman Shaikh, Director
(DIN: 08771220)

Date: 17.11.2025
Place: Chennai

SEMBIAM BRANCH
Huzur Garden
Qrair_psd Lntiis gy.L1 @ Sun Sembiam, Chennai-600 011
1911 § o fTg FHfd’  "CENTRAL' TO YOU SINCE 1911 Ph: 044 - 2346 4336
SALE CUM E - AUCTION NOTICE UNDER SARFAESI ACT, 2002
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6)
and 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that below described immovable properties mortgaged/charged to the
Secured Creditor, the Physical Possession of which has been taken by the Authorized
Officer of Central Bank of India, (Secured Creditor), will be sold on “As is where is”, “As
is what is”, and “Whatever there is” basis through online web portal
https://baanknet.com for recovery of below mentioned amount due to the Central Bank
of India, Secured Creditor from the below mentioned Borrowers/Guarantors/ Mortgagors.

Central Bank of India
doger ' 311 SR

Borrower: M/s.Chithra Stores, Sole Prop: Mr.P.Sivaramakrishnan and
Guarantors 1)Mrs.P.Chitra and 2) Mr.P.Parthiban (Since Deceased) represented
by his Legal Representatives Mrs. P.Chitra and Mr. P.Sivaramakrishnan

All Address: Plot No.8, Old Door No.9, New Door No.49, Ethiraj Swamy Salai,
Erukkanchery, Chennai-600118

Demand Notice Date: 06.11.2024 /Total dues: as on 11.11.2025 is X 3,21,37,667.23
with interest thereon and costs incurred. Possession Notice Date : 05.02.2025

DESCRIPTION OF THE MORTGAGED PROPERTIES

Property standing in the name of: Mr.P.Parthiban and Mrs.P.Chithra

Item No.1: All that piece and parcel of property in Plot No.20, Sri Balaji Nagar
Layout, Old S No.53/1, Patta No.384, New S No.53/1B, Vilankadupakkam Village,
Thiruvallur Dist within the Registration District of North Chennai and Sub-
Registration District of Redhills. Measuring North to South on both sides 50 feet, East
to West on both sides 36 feet. Totally measuring 1800 sq.ft. Boundaries: North by 23
feet Road, South by Plot No.33, East by Plot No.10, West by Plot No.21.

Item No.2: All that piece and parcel of property in Plot No.21, Sri Balaji Nagar
Layout, Old S No.53/1, Patta No.384, New S No.53/1B, Vilankadupakkam Village,
Thiruvallur Dist within the Registration District of North Chennai and Sub-
Registration District of Redhills. Measuring North to South on both sides 50 feet, East
to West on both sides 36 feet. Totally measuring 1800 sq ft.Boundaries: North by 23
feet Road, South by Plot No.32, East by Plot No.20, West by Plot No.22.

% 27,00,000/- 'Y % 2,70,000/-

Type: Physical
DATE & TIME OF E-AUCTION: 23.12.2025, Timing: 11.00 a.m. to 04.00 p.m.

Last date for submission of EMD is 23.12.2025, 3.30 p.m

Property can be inspected by the prospective bidders on 16.12.2025 from 10.00 a.m to 4.00 p.m.

For downloading further details and terms & conditions, please visit, E-Auction Service Provider:

https:/lbaanknet.com (OR) Bank’s website: https://www.centralbankofindia.co.in.

For Inspection of Property and other details, Prospective Bidders may contact Central Bank of

India, Sembiam Branch, Authorized Officer / Branch Head, Mob: 70456 45240 during office
hoursi.e.,10.00 a.m to 04.00 p.m. on working days.

Statutory 30 Days Sale Notice under Rule 8(6) / 9(1) of the SARFAESI Act, 2002.
The borrower/s and Mortgagor/s are hereby notified to pay the sum as mentioned
above along with up to date interest and ancillary expenses, before the date of
e-Auction, failing which the property will be auctioned/sold and balance dues, if any,
will be recovered with interest thereon and cost incurred.

Place: Chennai; Date : 15.11.2025 Authorised Officer, Central Bank of India

RESERVE PRICE

Bid Increase Amount | ¥ 20,000/- P




